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THE ANDHRA PRADESH OIL PALM (REGULATION OF
PRODUCTION AND PROCESSING ) ACT, 1993.

*ACT No. 3 OF 1993.
[23rd Jan. 1993]

., An Act to provide for the Regulation of Cultivation of Oil Palm and

,-for orderly growth and processing thereof and for mafters conpee~
" ted therewith,

“Be it enacted by the Legislative Assembiy of the State of Andhra
“ Pradesh in the Forty third Year of the Republic of India as follows:-~

1. Short title, extent and commencement~(1) This Act may bs called
the Andhra Pradesh Oil Palm (Regulation of Production and Proces-
"ing) Act, 1993.

_(2) It extends to whole of the State of Andhra Pradesh.

(3) It shall come into force on such date as the Statc Government

may, by notification in the Ahdhra Pardesh Gazette appoint and they
_may appoint different dates for different areas and for different pro-
" Visions of this Act. t
L 2. Dgﬁnarion.s' —In this Act, unless the context otherwise requires,~—

1) "Adusory Committee” mecans the Andhra Pradesh Oil Palm
Advisory Committee constituted under Sect'on 3;

(2) “Factory” mcans auay premises including the precincts thereof

r any part of which any manufacturing process connected with the

processing. of Oil Palm FFB is carried on with the aid of mechapical
« POWEr ;

* Received the Assent of the Governor oo 20th Jan, 1993. For Sw.tement oi'
Qbjects and Reasons Please Sce the Anlira Pradesh Gazem. Partfy. A
ordibary, dated 17th Dec, 1992 at Page No (18)-
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(3) “Factory Zone” means an area assigned to a factory under
Section 11;

(4} “Government’” means the State Government;

(5) “Occupicr of the factory” means the person who, or the
authority which has the ultimate control over the affairs of the factory
and, where the said affairs are enfrusted to a  Secretary, Manager,
Muanaging Director, Executive Director or Chief Executive Director,
such Secretary, Manager, Managing Director, Executive Director op
Chief Executive Director shall be deemed to be the occupier of the
factory;

(6) <“Oil Falm™ means the palm of the genus, Elaeis and includes
thc species, Elacis guineensis and Elaeis, Malanococcea or Corozo
. oleifera and hybrids of these species;

(7) “0il Palm Commissioner” means the Gil Palm Comn.ussnoner
aDpointed under Section 8;

. (8) “Qil Palm FFB” means, the unprocessed Oil palm fresh
_frmt bunch and includes its Joose form also;

(9) ~Oil Palm Grower” means a person who caltivates oil palm
whether by himself or by his own servants or by bired labour or by
members of his family or by his tenants and includes Oil Palm
Growers’ Co-operative Society, but not a member thereof, and a
Company as defined in Section 3 of the Companies Act, 1956 (Oentral
Act 1 ot 1956.)

- (10 - “0il Palm Growers' Co-operative Socxety” meéans a
Socxcty registered under the Andhra Pradesh Co-operative Societies
Act, 1964, Act No. 7 of [964 which has among -its objects

. and functions the cultivation and sale of oil palm FFB by its membexs,
.. and includes the Federation of any su ch Societies;

(11) *Oil Palm lnspecbor” means the Qil Palm lnspector appoima
¢d under Section 9;
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(12) #Qil P alm Product” means any product obtained dircctly
from the oil palm and it includes palm ail, palm kara:l, palm kaen:i
cake, palm fatty acids, oil palm seeds and oil palm seediags;

(13) *Prescribed™ means prescribed by rules mad. wadzr this Act;

(14) “Zonal Committee” means 2 Zonal Commitiee Constituted
oader Section 5.

"3. Constitution of the Advisory Committee—(1) As soon as may
be after the commencement of this Act, the Government shall, by
wotification, constitute a4 Committee for the State to be called “The
Asdhra Pradesh Ofl Palm Advisory Committee™.

(2) The Committee shall consist of the following members, namely: -

{a) the Minister in-charge of Horticulture who shall be the
Chairman;

{(b) threc members of the Legislative Assembly of the State to be
seminated by the Government ; '

(c) secretaries to Qovernment in-charge of Agriculture, Indus-
trigs and Finance; :

(d} heads of Depariments of Agriculture, Horticulture and
Industries;

(¢} the Vice-Chancellor of Andhra Pradesh Agricultural
Univorsity.

(f} the Director, Regional Research Laboratory, Trivandrum

(g) a representative of the Government of India, in the Ministess
of Agricalture;

(h) four representatives of the Oil Palm processing Factories, a
may be nominated by the Government;

(i) four persons from among the Oil Palm Growcrs as may be
rominated by the Government: -

(j) the Oil Palm Commissioner.

(3) The Oii Palm Comlmssmner sha].l be the Ex-Officio Mcmbe:-
Seéretary of the Gommittee.
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(4) The term of Office of the Committec Shalil be three years, but
the Government may, for reasons to be recorded in writing;, re-
constitute the Commitice at any time befors the expiry of the term. .

4, Functions of the Advisory Committee.—-It shall be the .duty of
the Audisory Committee to advise the Government on the following
matters namely:—

(a) extension of the areas under cultivation of oil palm;
(b) problems relating to the cultivation of oil palm;
() problems faced by the oil palm processing industry;

(d} co-ordination between the oil palm growers and industry
and sorting out of all matters which may arise;

(e} to bring to the notice of the Government any measures that
will suit the orderly development of the oil palm cultivation and
industry; X

() such other matters as may be prescribed.

5. Constitution of Zonal Conunittee~(1)The Oil Palm Commissioner
may, by notification declare each area specified therein attached to a
processing factory as a Zone (hercinafier referred to as ‘Factory Zone?) -
constitute an Oil Palm Zonal Committee for each such Zone ;

Provided that the Oil Palm Commissioner may, with the approval
of the Government, constitute one Zonal Commitiee for more than one
factory Zone or more than one Zonal Committee for each lactory Zone,
if it is deemcd necessary in the intercsts of eficctively carrying out the
purpoeses of this Act. o

{2) The Zonal Committee constituted under sub-section (1) shall
consist of the following members, namely:-

(i) a Chairman nominated by the Oil Palm Commissioner, with
the approval of the Government from among the persons residing in the
factory zone ;

(i} two persons representing the factory located in the factory

one to be nominated by the Managing Ditector of the factory conserned .
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(i) four persons from among the growers to be nominated by ifie
Cil Palm Commissioner;

(iv) the Joint Director (Agriculture) and Assistant DirectoT
(Horticulture) of the area, Executive Engineer (Panchayati Raj) and
txacutive Engineer (Roads and Buildings ) represcntmg the area and
the Executive Enginece (Public Health);

(v) a representative of the Andhra Pradesh Agricultural Uni-
versity to b: nominated by its Vice-Chancellor;

(vi). the Oil Palm Insp:ctor concerned who shall be the Membm
Secretary of the Committee:
. Provided that the -Members specified in clause (iv) shall have the
- right to speak and otherwise to take part in th: meéetings of the Zoual
Committee but shall not be entitled to vote at any such mecting.

(3) ° The Committee constituted under this section shall be a body
corporate having parpetuil succession and common seal with - pover
co ucquire, hold and d:sposc of property and to enter into contracts and
may by 1ts colporate name sue and be sued. -

(4) the tzrm of the Zonal Committeé shall be theee years and upon
its expiry, th: Committee shall bz reconstitutéd in accordanc= with ‘the
provisions of sub-section (l)

Provided that :t thc 011 Pa.lm Commlssmner s sansﬁed that 1t is
necessary so to do, he may with the approval of the GOVemment by
order d:ssoh’e the comiitittce b.,forc thc explry of its tcrm

Prov:ded furthcr that the Oil Palm Com:mss:oner shall not pass
any such ordzr unless ths Committee has had an opportunity of making
Aits n,pn.sentat!ons N . .

'(5)— 'Wh n 2 Cﬁ mmittee is dissolved,,fhé-fdlﬂbwihg consequcnc‘gs
hall fallow :

(a) all thc members shall vacate their oﬁiccs on thc date specifie
in thc order but without prejudice to tieir eligibility for renomination
as members ;

J.~143 F-2
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(b) the committee may be reconstituted within theee months of
its disolution by tlie Oif Palm Commissioner in accordance with the
provisions of sub-section (1);

(c) the powers and functions of the Committee shall, pending its
reconstitution be exercised and performed by the Scerctary subject to
such réstrictions as may be speeified in the order.

(6) The ©il Palm Commissioner may, with the approval of the
Government, remove any member of the Committes, including the Cliair-
man, from his office after recording the reasons in writing for such
removal: .

Provided that the order yremoving a member shall not be passed by
the Oil Palm Commissioner uanless such member has had an opportunity
of making his representation,

6. Powers and fimctions of the Zonal Committee:~(1) The functions
of the Zonal Committee shall be to,—

-{a) consider the programme of deyelopment of Oil Palm cultivation
Cn the factory Zone;

{b) deliberate on the problems faced by the factory or the growers
in cultisation” and transport of Oil Palm;

(c) devise plansE for removal of such problems with the funds as
may be available with the Committee and to recommend to the Govern-
iment such action as is necessary for solving the problems;

() recommend to the locut bodies, Public-works Department and
Roads and Buildings Departments of the Goverament for proper
improvement znd upkeep of roads leading to the factory Zone from the
cultivating ccntres including feedcr Toads;

(¢) take sieps for prevention and control of Qil Palm discases and
pests  alleeting Oil Palm and render all possible help for the develop-
ment of Oil Falm cultivation;

(f} draw up Plans for training of the cultivators and for'extension
work in respeit of Oil Pulm with the funds as may be available with tye
cmmittee ;
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(2) consider complaints of the growers reparding transportation
purchase of Ol Puim FFBs and payment of prise by the fuctory to the
Oil Palm cultivators ;

(1} administer the funds as may be available.

(2) The Government or the Ol Palm Commission:r may call a
joint moeeting of the Chairman and Members of all the Zonal Committees
for deliberating on the issues common to alf the factory zonzs.

4. Zonal Committee Funds:- (1) There shall be a fund at the disposal
of the zonal Committee for the performance of the wvarious functions
entrusted to it

{2) The funds of the Committee shall consist of, —

(a) grants made by the State Government cither for a gencral
purpose ot for any specific purpase for the performance of the functions
of the Commities;

(b) such contributions as may be made by the lactovics, Qil Palm
growers, Oil Palm Growers' Co-operative Societies or such other
organisations interested in the development of Qil Palm cultivation and
precessing. :

8. Appointment of Oil Palm Commtissioner: — Subjzcl to such rules
as may be made in this behalf the Government shall appoint an Officer
as Oil Palm Commissioner, or may desigrate an Ofier of the Govern-
ment as Gil Paln Commissioner to excrcise the powers and perform the
functions of the Commissioner under this Act.

9. Ol Paln Inspector:—(1) Subject to such rules as may be made in
this behalf, the Government may appoint such number of officers of the
Government as Qil Palm Inspectors for such areas as may be specified
under this Act to exercise the powers and perform the functions vested
in the Oil Palm Inspectors under this Acl,

(2) Notwithstanding anything contained in sub-scction (1), the
Government may designated any officer of the Department of Hortl-
culture to exercise the powers and perform the functions of the Oil Palm
Inspector under this Acl. .
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10.  Register of Oif Paim Growers™ o ' il Palm Gre vers' € 0-Opera-
tive Societies:—The occupier of the 2 o’ in cvery fetory zone shall
maintain in such form and in such manner as may be presciibod a Register
of Oil Palm Growers in the Zone uttac™ il to the factory in accrodance
§.h the provisions of section 11. The - gister shall be updated cvery
year and shall always be available in the offi-;e of the factory for inspce-
tion by the Oil Palm Inspector or any othor authority suthorised by the
Government or Qil Palm Commissioner. A copy of ths list of Ol Pulm
Growers’ and the Ofl Palm Growars”  Ce-operative Socictics in the
concerncd Zone as in the Register shall aj.o be made wvailable by the
said occupier to the Zonal Committee, T shall be competent for the
Oil Palm Commissioner, on the report  submitted by the inspecting
authority, to ordcr such corrections as he deems fit in the registers main-
tained under this section. - ' :
[ S
Pleygsow Detlaration of fuctory Zone +=(1) The Governmen{ shall lave
the' power o' declare by 'ndtification, any’ arex'as fuctory Zome for the
purpose of supply of fiesh Oit Palm fruit bunches to the factory specified
for, the purpose ot purchasc of Oil:Palin FIB and any other - Qil  Palm
product by thefactory.. = .. Lo s e, ERIE

Ghe o einiae BT 00D G e S R A T T RN

(2) Where a particular area is declared as Factory Zone. under
sub-section ( ) the Qil Fiam growers in that arca shall supply the fresh
fruit bunches ficm Gil Flapyplantations greswn sin thet. urea:only to the
{actory, tp‘_\'-_J;gm._lhe_facm,ry-zone; is_attached and-to none glse, .- e

N PRI L
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v (BY Where: n ])artir;ufar,,-.i:actorgf: zone: -is:: declared . - under,, this-
section the oceLpier c.F1IJc,j"rctcny:iﬂ.ithc:conocr?ned:-J‘:.tctcny;:;zon_e.;;aml;
for whicl. the zone is declared, shall buy all the Qil Plam FFB pro-
duced, by -all the il Pelmgrowers orithier. Co-operative:Societies ¢ in
that factory.zoncasiare oftered:fonyale by« hemat-a prices: :which shall,
ngtibs.dess, thanike price fixed byi theiauthotity:empowered;:to fix thp
prico undes;this.: AUI:[-".-'f!au'; Do o) sel3rug 3 oag ah sl EEHRI
N BRI P S T DU LT W RN O W 1

12, Failure 10 buy : —(1) In the cvent of failure on the part of ther
ogaupier,of a, factory o, buy. allihe fies b fouit bunches fromthe  growes
in tho factory zonc dodlayed in relarion to” a fasiorys, witlo any.yalid,

reAsom, the.ocoupior of factory s hall be fiable t.c0 mpensate.tho loss that
may have been caused to ihe grower on account,., QF,QQ?TEHFQ}_HS.S’J?&.I;Q
Oil Palm ¥F Bs by the factory in addition to the penalty specific’
section 15.
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'(2) Where an ocoupier of 5 fastory refuses to buy par.icular con-
signmenl or consignments of Oil Palm FFBs from 4 grower , he shal
assign reasons Lherefor in writing - :

Provided that damagc; inefficient - running, breakdown of plant
machinery. failure, to use capacities,” and any other. operat iengl prob-
lems challnot be valid reasons for refusal o the consig nment of Gil Plam
FEBs -and shall be treased as the failureon the-part of the factory to buy
the Gil Pulm FFBs or pwposes of sub-section £y :

Provided furiber.that the Oil Palm. Commissioner.shall be the autho-
iy - Drsid e whether there are valid reasons.for the failuie 1 buy .Gil
Palm FF Bsand his decision (heton s hall befinal. | .

13. Power 10 fix prices (1) The Government may n their own
fix the minimum price of’ Gil Pa[m FF By or may :‘u{I}‘or_éc: ike Ol Palm
Commissioncr to doso, subject te such guide lines as theymay give in
chat rezard lrom time to time. R

(2) Whete the Oil Palit ' Commissioner is authorised to fix the
prices of Oil Palm FFBs fo be purchascd by the factory, he shall’ declare
tosuch inlervals as may be diresied by the Governnunt tlhe mininum
price al which (he Oil Palm FF By be purchased by ihe factories.

i“14.  Maintenance of Records and Inspee tion; -(1) . Every occupie”
of 1l factory s hall maintain such reco rds vs are preseribed - or-a5 requ-
red by the O Palm Conimissioner-with:(he approval of the Government.,

[ECdptrge a4 gy L 0 T Bl

G (2) Af} Qll ]3-&1!1‘11 In.‘_;pqc_:{tpr may @t any time inspect a fdetory and
M L AR L S PR RN I S ::.-’_,_'-._ - . . . . -
verily such qccox_clis,l ;'eporgs, s!f». f:m;;.n*s and registers a5 may ba required
AR S Y PR T T R R Y- PHIDIGE A A

to be "maintaincd in domnec:ion wihZus Implementation of the
i : i T T E PR . e -
occupicr of 'a lactory'toé

. . e Do L e L T Ty
provisions of this Act and méy also dircet the

maduce lh?mrfﬂilzhisrYcrfiflcali‘?ﬂ-;':wuf,'..'; RN P T FY TP

NPT prned g ml Beseiin, wey o, il Y e s ety enn e
T R L G PPN T TR TS T T 1 AT N 7N NN LT TR S T, )
U (3) The' péwers inder Subieotion’ /2y tady' be gkarciiscd by am

officer authorised i tis™ BéRalf By thé OIl” Pilin ‘Continissigner-by ‘a-
general or specific orde.
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(4) An occupier of the factory who rails to main‘ain the records
as required by this scction or fails or refuses to produce the same when
cadled for by on authority under this Ast shall be punishable under
section 15,

15.  Penalities:- (1) Every person or oc:upicr of a fastory who con-
iravenes the provisions of sections 11 shall b» punishable with fine which
may cxtend to rupees (en thousand and in 1he case of & continuing con-
travention of the provisions of the said sciidon with a further fine not
exceeding rupees one thousand for each diy during which the contra-
vention contimucs.

(2) Any person ot occupicr of a fastory contravening any of \i®
provisions of this Act or of any rule or order mads under this Act for
which no penalty is provided in sub-sestion (1) shall be punishabl: with
fine which may cxtend to rupees five thousand. .

16.  Iustinnion of Proceediigs:- (1) No courl shall take ¢ognizanse
of an offence punishable under this Act, or any rule or ordar niude there
under exeep! upon a complaint in weiting made by the Oil Palm Comumi-
ssioner or any aulhority or officer awuthorised by him in this behalf. -

(2) No court inferior to 1he court of a Magisirate of (he First Class
shall take cognizance of, or iry, an offence under this Aut or any rule or
order made ihercunder.

17. Compounding of offences:- On the application of a person
accused of an offences undes this Act or any rule o1 order mad: (hete-
under, the Ol Palm Commissioner or any authority or Officer anthorised
iby him in this bohall may, at any stage,compound such offence by levy-
ng o compounding fee not exceeding rupees ten thousand.

[8.  Protection of acts done in good faith:- (17 No suit, prosecution
or other legal proceeding shall lie against any porson for anything which |
is in good faith done or intended to be done in pursuance of any provi-
sion of this Act or any rule or order made thereunder,

(2} No suit or v.lier legul proceedings skall lie against the Govern-
ment for any demage caused or likely 1o be caused by anything which is
in good faith done or iniended to be done in pursuance of any provision
‘of his Act or of any rule or order made thereunder.
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17.  Determination of occupier of factory for' the purposes of thir
Act —(1) Where the occupicr of a Oil Palm factory is a firm or othes
association of individuals any one or more of the partners or membars
there of may be prosecuted and punished under this Act for any offence
for which the occupier of the factory or owner thereof is punishable:

Provided that the firm o1 association may give notice to the Qil Plym
Commiissioner that it has nominated one of its partners or members to bo
ocumier of the factory for the purposes of this Act, and sush individuyls
shall bz deemed to be the occupier of factory for the purpose of this
Act, until further notice cancelling his momination fs received by (he
Qil Palm commissioner or until iir ¢eases {0 bd a partner or member of
the firm or association as ihe case may be. ’

() Where the occupier of a luctoryisa company or a co-opsrativ.
Society, any one or more of the Dirgators thereof, or, in the casc of a
private company, any ome or more of the shareholders thercof, myy
be prosecuted and punished unde: this Act, for any offence for which
the occupier of the factory is punishable,

Provided that the company of co-operative sociely may give motice
t¢ the Oil Palm Conunissioner that i: has nontinated ¢ Director, and ,
private company may give notice to the said officer that it has nominateg

a sharcholder, (o be the occupicr of the factory for the purposes of thi;
Act, and such Director or share holder shall be deemed to be the O"{,,u
pic: of the factory for the purposes of this Act, until further not,,
cancelling his nomination is reccived by the Oil Palm Comml:.smm,r
until he czases to be a Director of shan,holdcr, as the case nuy he

20, Payment of Oi Pabn Price.~The ozcupicr or ownor of a 0.1
Palm factory shall make suitable provision io the saiisfaciion of b,
Oil Palm Commissioner for the payment of the price of Oil Palm FFg
supplied o the fictoiy.

(2) Upon the delivery of Cil Palm FFB the occupier or owner ch
factory shall be lizbel to pay within fourteen days fiom the date of suof
elivery the price of the Qil Palm FFB so supplied.
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(3) The price of the Oil Palm FFB remaining un-paid on the expira-
tion of the period specified in sub-section (2} shall carry interest - at
fiftecn per cent por anmum from the date of delivery of Oil Palm FFB
and it shall be recovered as if it were an arronr of land rovenue. -

(4) 1f any occup.er or owner of‘a f‘actory Fails fo p'w thc price of
the Oil Palm FFBsold to him in accordan:e with the provision of sub-
section (2) or the interest payable under thé sitb- sectlon '(3), he sh’zll in
addition to the said price or the interest being recovered from him as an
arrear of land réveuue, be llab[{: 10 1bc penally prowdcd for under clause
(b) of sub-section (4) of ssslion 3 of the Essential Commoditics Act,
1955 Central Aet 10 of 1955. As if he has contravened a direction
issued under that clause. ' ' ' :

(5) Without prejudice to {hc _piovisions of the foregoing sub-sec-
tions, “where the owner or- ouuuplci of a I‘qctory or any other person
competent in that behalf, eaters-into an agresmant with a bank under
which the bank-agress-to give advanse to hinv-on the socurity of palm
-0il produced or-to be prodised inthe lastory the said .oscupicer, owner
or other parson, as the case-inay bs shall provide in’ such agreement that
such percentdge, which shall not be less than fifty percent of the tota al
-, amount of advance -as may be ‘preseribed, shall be set: apart "and
. be available‘only for. payment to oil plamrgrowers or other co- operative
. 'societies on account of the quantity of oil palm ‘FFB purchased or to be
-purchased for the factory fromt'those oil palm growers of fronvor thro ugh
. those societies and mtcrcsl thetcon :and :such - SOuletl(‘.b ComﬂlISSlOl’l in
respe{.tthereot LA ey g T et e -w-_

Pl -0 . BTN

(6) Ev:..ry suc.h occupler, owncr ol olhcr—pcrson as diorusald shaII

w:thtn a “cek from th.e. date on whlch it 1s_cnt-:u.d mto. L

21, (1) Levy of Tax on purchase of Oil Palm FEBs.-(1) Gavernmant
.. may by notification, levy 4 tax-with a rate’ not* exceeding Rupecs One
Hundred per M.T. on the purchase of FFBs required for use,  consump-
tion or sale in a fuctory.

(2) The Govcrnmcnt may, bj{ nouﬁcallon, rennt in wholc or in
par( such 12 in respect of FEBs u.snd or mtcndcd to be LLsed m a laolory
or any purpose specified in such notification.
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{3) The tax payable under sub-section (1} shall be levied and col-
lected from the occupier of the factory or from the person receiving Oil
palm FFBs or the oil palm Processing Factory in such manner and by
sueh authority as may be prescribed.

22.  Purposes for which tax levied and collected—The tax on Oil
Palm levied and collected wunder the section 21 shall be wvsed for
the following purposcs namely: —

() for the overall development ol oil palm plantation;

(ii) to bring more areas under oil palm cultivation;

(7i}) to monitor the schemes benefitting the oil palm growers;

(i¥) to dévelop the feeder rozds to facilitate movement of oil palm

FEBs; and

(v any other purpose in the interests of Oil Palm Growers in the
particular or in the interests of general public residing in Oil Palm Grow-
ing Zones. ‘

23. Power of Government to give directions:—The Government
may subject to other provisions of this Act, by order, direct the Qil
Palm Commissioner or any other Officer to make an enquiry or to take
appropriate proceeding under this Act, in respect of any matter specified
in this order, and the Oil Palm Commissioner orthe other officer,
as the case may be, shall report to the Government in due course, the
result of the enquiry made or the proceeding taken by him.

24, Delegation of powers of Government —The Government may,
by notification, delegate all or any of their powers nnder this Act, except
~ section25 to any person or authority subordinate to them subject to such
conditions and to such control and revision as may be specified in the
notification; and they may in the like manner withdraw any powers so

delegated.

25. Power fo maka Rules :—{1) The Government may, by notifica-
tion make rules for oarrying out all or any of the purposes of this Act.

(2) In particular and without prejudice to the generality of the
foregoing power the Governmoent may make rules

J-143—3
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(¢) as ‘o the conditions governing the declaration of g factory
zone and as to the ¢lteration or cancellztion thereof ;

(b) as to the plucking, collection snd delivery of the oil paml
FFBs by the growets or ¢s the case mey be by she compenies and the
prascrip {ion of collection centres by 1he Oil Pylm Commissionor..

(3) Every rule mede under this Act shall immedigtel
after it is made, be laid before the Legislative Assembly of the State
if itis in scssion znd if itis not insession i'mmediately followipg fora
(otal period of fourteen days which may becomprised incne session,or
intwo succesive sossions and if, before the eXpiration of the sessionin-
whichitis so laid or the session immediately following the Legislative
Assembly egrees in making apy modification in the rule or in the gnnul-
mont of the rule, the rule shall, from the date on which modification
or annulment is notified, have effect only in such modified form
or shall stand annulled, as the case may be, so however, that any such
modification or gnnulment shall be witho ut prejudice to the validity of
any thing previously done under that rule.



ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS Ete.

The following Act of the Andhra Pradesh
Legislative Assembly raceived ths assent
of the Governor on the 2nd May: s 2069
and the said assent is "hersby first
published on the 4th May, 2000 in the
Andhra Pradesh Garzette for gencral infor-
mations:-

ACT No. 21 OF 2000.

An Act to amend the Andhra bradesh 01l
Palm (Regulation of Production and
Processing) Act, 1993.

Be it enacted by +the Legislative
Assembly of the State of Andhra Pradesh
in the Fifty-first Yezr of the Pepublic
of India as follows:-
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l. (1) This Act may be called the Andhra

"Pradesh 0il Palm (Requlation of Produc-

tion and Processing) (Amendment} het, 2000

{2) It shall be deemed to have come
into force with effect from the 27th
December, 199%9.

2. In the BAndhra Pradesh 0il Palm
(Regulation of Production and Processing)
act, 1983, after section 11, the following
new section shall be inserted, namely:-

“Market

11K (1) Notwithstanding anything-
Interven-| contained in section 11, where
tion the Government notifies any
Schems. Market Intervention Scheme
approved by the Government of India for

any specified period for all the factory
zcnes 1in the State, and designates an
agency or agencies for the purpose, such .,
designated agency may buy specified quan-
tities of Qil Palm F.F.Bs produced by the
01l Palm growers or their co-operative
Societies in all the zones as are offered

.for sale by them at a price fixed by the

Government under the Market Intervention
Scheme.

(2). The designated-agency.may--supply--
the said 0il Palm F.F.Bs to the occupiers
of the factories in the concerned factory
zones and the occupier-of the factory-
shall buy all the 0il 'Palm F.F.Bs so
supplied by the designated agency, which
shall be deemed to be an 0il Palm growers
in the factory zone under the provisions
of this Act, in Telation to such supply
and buying.”. B,
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3. The Andhra Pradesh 0il Palm (Regu-
lation of Production and Processing)
(Amendment)} Ordinance 1999 is hereby
repealed.

G. BHAVANI PRASAD,
Secretary to Government,
Legislative Affairs & Justice,
Law Department.

Repeal

of Ordi-
nance 8
of 1999.
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" STATEMENT OF OBJECTS AKRD BEASOHS

“te Government of India throagh.Techmplcogy HMission an
Qil Seeds and Pulses, have beem promoting tre large scale
cultivation of Oil Palm Crop for attaining self sufficiency
inedible oils.. Andhra Pradesh has done pioneering work for
0il Palm Development in the State. This ccop was taken up as
a project sponsored by Goveroment of India.

Contrary to earlier concept of i=mport suobstituticoa,
Government of India started allowing import of boge quanti-
ties of edible oils under 0.G.L. The duty was also reduced.
This has seriously hampered the interests of 01l Palm as well
as other oil gseed growers.

The Chief H:.m.ster of Andhra Pradesh addressed Goverteent
of India pointing “ont the crisis faced by the 0il Palm
growers of the State. The Goverrment of India has indicated
that early help may perhaps ke extended to the 0il Palm
farmers of the State only through @arket-intervention opera—
tions. This envisages sharing of lose between Government of
India and Government of Andhra Pradesh an 50:50 basis angd
the proposal for Market Intervention Schese with 50t sharing
has been approved by the Government.

Therefore, in order to implement the Market Intervention
Scheme and to designate agencies to Buy and sell 0il Falm
F.F.Bs in areas so declared as factory zones, it has been
decided to amend the provwisions of the Andhra Pradesh 0il
Palm {Regulaticn of Prodoction and Proc:essmgl ACE, 19323,
suitably.

As the Legislative Assembly of the State was not them
in Seasion having been prurcgued and as it bas been decided
to give effect to the above decision immediately, the Andhra
Pradesh ©il Palm [Regumlatlian of Prodoction and Processing)
(Amendment)} Ordinance, 1999 (Andhra Pradesh Ordinance 8 of
1999) has been prownlgated by the Govermor on the 2ith
December, 1999 and publiched oo 27th Decesber, 1999.

This Bill seeks to repeal the said Ordinance.

V. SOPHANADREESWARA EAOG,
"Minister for Agriculture and Horticulture.
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